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today but we will have no time to discuss
the subject in if you give the ruling in
favour because we are all very keen to get
the Constitution (Amendment) Bill passed,
though from the other side it has been
alleged that we want to blockade its passage
and they are sincere about it. So, Sir, even if
you give your ruling in. our favour we will
have no time to discuss it. Therefore, my
request to you will be that you may kindly
keep your ruling pending so that the option
should be left to us to pursue the matter in
the best way we think in the next session.

MR. CHAIRMAN: I reserve my ruling.

SHORT NOTICE QUESTION AND

ANSWER
Unloading and loading of imported
cement at Ports
8. SHRI BUDDHA PRIYA MAU-
RYA:f
SHRIMATI MAIMOONA SUL
TAN:
SHRIMATI KUMUDBEN MANI-

SHANKAR JOSHI: SHRIMATI
HAMIDA HABIBUL-
LAH: SHRI BISHAMBHAR NATH
PANDE: Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government propose to
import 1.5 million tonnes of cement from
Korea, Romania and Poland during the
current year,

(b) if so, what are names of the ports
where the imported cement is proposed to
be unloaded;

(c) whether Government propose to
entunst the job of unloading and loading to
private parties;

(d) whether there are offers from the
publis sector undertakings to do the job
more economically and efficiently; and

() wEicther any tenders have been
invitt.'d in this  connection and if so,

f The question was actually asked on the floor

[RAJYA SABHA ]

Question and Answer 4

what are the rates of the tenders accepted?

THE MINISTER OF INDUSTRY (SHRI
GEORGE FERNANDES): (a) The total
estimated quantity c.f cement to be imported
during the current year (1978-79) from North
Korea, South Korea, Poland and Romania is
18.17 lakh tonnes. Out of this, 4.66 lakh
tonnes hav, been imported during the curre/it
year upto 31st July, 1978.

(b) Cement will be imported during the
current year through the ports of Bombay,

Calcutta/Haldia, Cochin, Goa, Kandla,
Madras, Mangalore, Paradip and
Visakhapatnam.

(c) to (e). Contracts for handling imported
cement have been given to Public sector
undertakings as well as private sector firms.
During the current year, limited tenders were
invited through the press from cement pro-
ducers and public sector undertakings and
contracts were awarded on the basis of lowest
tenders. Public sector
“undertakings were shown preference by
offering them the contracts at the lowest
tendered rates even in cases where the
undertakings had tendered for higher rates.
The approved tender rates presently in force
for different ports are as follows:

Name of Port - - Rs. per tonr
< e
Bombay ¢+ -i3 . 3850
Caleutta 2T 850
Haldia - = .. .. 6800
Cochin =% : ® . - 5700
Goa o e o C T 8600
Kandla _— 44.00
Madras 4% ¢ ’ -48.96
Mangalore 33.35
Paradip 38.00
Visakhapatnam 70.00

of the House by Shri Buddha Priya Maurya.
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SHRI V. B. RAJU; On a point of order, Sir.
This is not a matter between the Minister and
an hon'ble Member. The House needs to be
convince™ by a rational argument.lt is not a
question of challenges here, whether he is
there or he is not there. Please convince the
House.

SHRI GEORGE FERN ANDES: I entirely
agree with him.

MR. CHAIRMAN: Mr. George Fer-nande;
will explain correctly.

SHRI GEORGE FERNANDES: The
hon'ble Member has made very grave
charges. I have got here all files pertaining to
the awarding of the contract for unloading of
cement.

MR. CHAIRMAN: Why not give an
interview and discuss the whole thing?

SHRI GEORGE FERNANDES: No, Sir.
These are not matters where private interview
are concerned. As the hon'ble Member hag
used the floor of the House to make charges I
believe that this House has some re-
sponsibility. Those who are Members of this
House are making charges with a full sense of
responsibility. So. Sir, I as a representative of
the Government consider it my duty, not only
to vindicate my honour but also the honour of
the Government, Therefore, I made this
suggestion that I shall submit all files
pertaining to
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the awarding of the contracts to you K you
agree to my proposal. And I am also
suggesting that a Committee of the House
consisting only of the Members of the
Opposition be set up to investigate into the
matter. This is as a preliminary in so far as the
charges are concerned.

I now come to the various points that the
hon'ble Member has made. I have also said
that 1 shall accept any punishment that this
Committee would give m° and it is for the
hon'ble Member who levelled the charges to
decide what he would like to do.

Sir,, we have imported cement. We are
continuing to import cement and it will be
necessary to import cement for a little more
time because just now we do not have
adequate capacity to produce cement that
the country  needs. More investments
have been done. In the course of the next two
years much more investment will be made and
we should be self-sufficient in  cement. But
till  such time as we are not self-sufficient we
shall have to import cement. So we decided to
import cement in October-November  last
year. We asked the S. T. C. to do some
scouting because, firstly, there are not many
countries that are making this thing available
for export.  Secondly, with the kind of
construction activity that is taking place in the
countries of the Middle East, the price of
cement has zoomed in the world market.
So the State Trading Corporation, in
which  the hon. Member has great faith—and
he referred to it just now—was asked t» scout in
the world markets and find out where cement
would be available.  After a lot of
scouting , the State Trading Corporation was
finally able to locate , little over , million tonne,
of cement. The operation was conducted in
utmost secrecy for the reason that when
you go into the world market for buying ,
commodity that is there is short supply
in the world, there is bound to be a price
escalation and people are likely to
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make a fast buck. So the operation was
conducted by the State Trading (Corporation
in utmost secrecy. Even while the operation
was going on in terms of contracting for
cement, we had also to make
arrangements for unloading of that cement
as and when the Cabinet approved the pro-
posal and the cement started coming in. The
Cabinet approval was sought. Then, Sir, an
inter-ministerial committee, consisting of
the Ministry of Industry and the Ministry
of Commerce, headed by the Secretary, In-
dustrial Development  was set uo to discuss
and work out the whole logistics of
unloading of cement. This committee had
to interact with the Ministry of  Shipping
and Transport also because ~ we had to
decide which ports could take the cement in,
because in the Bombay port, for example, 80
to 90 ships are  lying in mid-stream.  So
we had to interact with the Ministry of
Shipping and Transport to find out how
exactly to organise the ships coming in and
unloading of the cement.

Then, Sir, in the last several years, we have
not imported cement. Cement was coming in
paper bags. The dock unloading operation is a
very problematic operation because unloading
in the market. is a very generally done with
hooks. In the case of the paper bags of cement,
there was no question of using hooks,
Therefore, certain problems arose while
discussing this in the inter-ministerial
committee , which, as I said, was headed by
the Secretary, Industrial Development. This
inter-ministerial committee thereafter came to
the conclusion that those parties that are,
firstly, handling cement today in the country
and, secondly, who have some experience of
loading and unloading operations should be
contracted and negotiations must be carried on
with them to find out at which price the
cement could be unloaded. Accordingly, Sir, a
negotiating committee was set up. Four
officers were involved in this negotiating
committee. They are: the Joint Cement Con-
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troller, the Finance Officer of the Cement
Control Organisation—both from the Ministry
of Industry—and two Group Executives from
the State Trading Corporation, one dealing
with Finance an™ the other dealing with
Marketing. This negotiating committee of four
negotiated with various parties who have
experience of handling and marketing of
cement, And, simultaneously, because a policy
decision was taken that wherever a public
sector undertaking was also able to handle this,
we should make available the contract to the
public sector undertaking, talks were also held
with the public sector undertakings.

Taking into account all the factors, the
contracts were entered into and the contracts
varied from January to March, 1978. The
contracts varied aa follows: In Bombay, Rs.
72; in Calcutta Rs. 85.50; in Cochin, Rs. 75; in
Goa, Rs. 50; in Haldia, Rs. 63|07, plus Rs. 36
for transport; in Madras, Rs. 75,60; in
Mangalore. Rs. 40; and in Visa-khapatnam,
Rs. 79.50. Now, Sir, the hon. Member, was to
say that the rates varied from Rs. 72 to Rs.
82— not Rs. 82; in fact, Rs. 85.50. Now,
which are the parties that are involved? In
Bombay, the contractors were Sri Digvijay
Cement Company Ltd. and Messrs Dalmia
Cement Bha-Srat Limited—Rs. 72; in
Calcutta, the Associated Cement Company
Limited, which is a private enterprise; and in
West Bengal, the Essential Commodities
Supplies Corporation, which is a public sector
undertaking. Both charged Rs. 85.55 p. In
Cochin, there was no private enterprise ,t all. It
wag the Kerala Small Industries Development
and Employment Corporation which charged
Rs. 75, that is Rs. 3 more than Bombay. In
Goa, the Central Warehousing Corporation,
which is a Government of India public sector
undertaking, and the Associated Cement
Company had the contract at Rs. 50. In Haldia
Rs. 63.07 p. and Rs. 36, in all Rs. 99.07 p. was
the contract whioh was taken by th"
Associated Cement Company, a pri-
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vate sector undertaking, and the West Bengal
Essential Commodities Supplies Corporation, a
public sector undertaking of the Government of
West Bengal; both at Rs. 99.07 p. In Madras, it
was at Rs. 75.60 p, two companies, both in the
private sector, the India Cement Limited,
Madras and Dalmia Cement Bharat Limited. In
Mangalore, the contract was taken at Rs. 40 by
the Central Warehousing Corporation, a
Government of India public sector undertaking,
and the Associated Cement Company. And | in
Vishakhapatnam, the Andhara Cement
Company, a private sector unit, . and the
Andhra Pradesh Industrial j Infrastructure
Corporation  Limited, a public sector
undertaking, both charged Rs. 79.50 p. So, Sir,
where the contracts were given, there was no
question of any company being favoured.

Now, why did the negotiating committee
come to this conclusion?, | Firstly, Sir, cement
was being imported for the first time in a
number of years. There was n, experience
available in any of the companies, I private or
public, in handling the import of cement.
Negotiations were held. A total understanding
was arrived by the people who had the
expertise. It were the State Trading Corporation
people who had the expertise, and these
contracts were entered into.

Now, Sir, regarding the point made by the
h°"- Member that there were other organisations
which could have taken, the STC is not
equipped to handle cement and market cement.
The STC, in fact, imported cement. Cement was
not imported by any other organisation, by my
Ministry or by any private party. Cement was
imported by the STC. Two directors of the STC
and two senior officials of the Cement
Controller's office were the ones who
negotiated the contracts for unloading of the
cement. Now, Sir, regarding the Food
Corporation of India and the MMTC. neither
the Food Corporation of India no” the j MMTC
are marketing concerns. They '
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do not import cement or  distribute cement

or unload cement.

Finally, Sir, the hon. Member made a very
significant point that the Cement Corporation of
India's director was present in one of these
meetings. Firstly, I was not present in many of
the meetings, and I do not know whether the
Cement Corporation of India's director was
present in any of the meetings. Sir, I would like
to state with all the emphasis at my command
that firstly the Cement Corporation of India is
not equipped to handle import and marketing of
cement. It is concerned with setting up of the
cement plants, and secondly, Sir, the Cement
Corporation of India made no offer whatsoever,
contrary to what the hon. Member has said. No
offer whatsoever. It is equipped to handle...

SHRI BUDDHA PRIYA MAURYA: It is
part of the proceedings of the meeting.

SHRI GEORGE FERNANDES: Sir, the
files are in your custody.

SHRI BUDDHA PRIYA MAURYA: Bring
the minutes of the meeting of December, 1977.

SHRI GEORGE FERNANDES: I do not
think that we can enter into that kind of an
argument. I am putting the files at your
disposal.

In fact, the Cement Controller had a
discussion with the Chairman of the Cement
Corporation of India, who very emphatically
said that the Cement Corporation of India is not
equipped to handle an operation of this nature.

Then, Sir, the hon. Member has also said that
in Bombay we have offered the contracts to
unload cement at Rs. 38.50 p.. while in Calcutta
it is Rs. 85.50 P. Sir, I would only like t, submit
that in Calcutta Rs. 85.50 was awarded in the
last contract to a public sector undertaking
owned by the West Bengal Government, and in
Bombay, this time, the contract has befen given
to the Maharashtra Small
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SHRI BUDDHA PRIYA MAURYA: No,
MR. CHAIRMAN: Don't bring in the you have not answered.
Chairman unnecessarily.
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SHRI GEORGE FERNANDES: I have
already mentioned the current rates of
contract. In so far as the current rates of
contract are concerned ...

SHRI BUDDHA PRIYA MAURYA: I
am talking of the tenders in January,
February...

SHRI GEORGE FERNANDES; In so far
as the current rates of contract are
concerned, they were entered into
consequent upon the calling of tenders. All
cement handling from March this year has
been done consequent upon calling of the
tenders.

SHRI BUDDHA PRIYA MAURYA: No.

SHRI GEORGE FERNANDES: If I am
misleading the House, there are ways and
means of dealing with me. There, can be a
motion of privilege against me, apart from
the enquiry that I am proposing.

SHRI BUDDHA PRIYA MAURYA: I
will bring it.
I

SHRI GEORGE FERNANDES: In so far
as the current handling is con- ] cerned, it was
done after the calling of tenders. In so far as
the current rates are concerned. ...

SHRI BUDDHA PRIYA MAURYA: Did
you invite tenders? My ques- j tion is: Did you
invite tenders for unloading and loading the
cement in the months of January, February and
March?

SHRI GEORGE FERNANDES; In so far as
January, February and March are concerned, I
have already ' stated that the entire operation of
I Importing of cement in the first place was
done by the State Trading Corporation with a
high sense of secrecy for the reason that...

SHRI BUDDHA PRIYA MAURYA:
My question is very specific...

SHRI SITARAM KESRI; Why secrecy?
SHRI GEORGE FERNANDES: Sir, you

must allow me to answer the question. [ said
insofar as the im-
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port was concerned, it was done, with a high
sense of secrecy by the State Trading
Corporation in order that the prices abroad may
not go up. Now, so far as the unloading part
was concerned, when we were, negotiating
abroad, I said earlier, simultaneously we
negotiated with a number of companies, both of
the private sector and of the public sector. The
State Trading Corporation was not in a position,
was "°t prepared, to handle this job. The
MMTC and the Cement Corporation of India
were not in a position, were not willing, to
undertake this job. Negotiations were held by a
negotiating committee consisting of four
officers, two of the STC and two of the Cement
Controller's  Organisation. These people
negotiated with the private sector and the public
sector. A number of people, cement
manufacturers and a number of cement
distributors came forward with their offers...

SHRI BUDDHA PRIYA MAURYA: Sir, I
seek your protection...

SHRI GEORGE FERNANDES: Let me
finish my answer first.

A number of companies come for
ward. 1 give an illustration of Bom
bay. [, Bombay when negotiations
were held with a number of com
panies

SHRI SITARAM KESRI; Sir, there is a
straight question; Did he invite tenders?

MR. CHAIRMAN: Sitaramji, let him reply
to Mr. Maurya. If you want to put any
question, we will see later. Why are you
unnecessarily interrupting him?

SHRI GEORGE FERNANDES: In Bombay
when these negotiations were held by the
negotiating committee a number of companies
came forward with their offers. Among them
were the Digvijay and the Associated Cement
Corporation—ACC. Now, what happened?
These two companies made their offers. Of
these, the Digvijay' offer was the lowest. They
quoted Rs. 72 per tonne whereas the
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ACC quoted Rs. 79 per tonne. The negotiating
committee called the ACC I people, because the
ACC had a wider organisation, to offer them
Bombay's unloading contract. A part of the
Bombay contract was offered to the ACC at Rs.
75 per tonne. But the ACC said, we shall not
touch it unless we ge<; Rs. 79 per tonne.
Therefore, it was allotted to the lower bidder,
which was for Rs. 72 by the Digvijay. Under
these, circumstances ultimate- I ly talbs were
held with various companies and only that
company which came wfth the lowe-t was given
the tender...

SHRI SITARAM KESRI;
talking about tenders.

He is not R

SHR[ GEORGE FERNANDES: I have
mentioned that talks were held with the
companies. No tenders were invited; I said
it earlier. Now, the honourable Member was
saying that crores of rupees were involved.
The total cement that we imported up to
March 1978—1January, February and
March, 1978—was 2,93,000 tonnes, say. 3
lakh tonnes. An average unloading contract
of Rs. 70 per tonne means Rs. 2,10,00,000
for unloading 3 lakh tonnes of cement. I
presume that all the workers were paid a
salary. I presume the company had to
undergo a lot of expenses in order to un-
dertake this operation. Sir, the impression
that ig sought to be created earlier is that
crores of rupees were swindled by these
companies. The entire contract entered into
with all these companies was to the tune of
around Rs. 2 crores.

Then the honourable Member's question
was whether I had discussions with Dalmias
and Digvijays and in the process whether [
had discussion with others. I had
discussions with no company whatsoever.
Only one company came to me, the head of
one company came to me, and that
company is the ACC; the top man of the
Associated Cement Corporation came and
said, Bombay contract is going to Digvijays
at Rs. 72, you must give me a part of that
contract. I told
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the ACC man that the Cement Controller has a
negotiating committee and they are handling it.
I also told him; "I have been told that you are
offering Rs. 79/-whereas the other company
ha, offered Rs. 72/-. I am sure if you will also
bring down your rate to the lowest, you will
get your contract".

SHRI GEORGE FERNANDES: I have
already answered this question. Since the hon.
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short of time.
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Member has summed up his question, I will
also sum up my answer. In the first place when
cement was unloaded from January onwards,
the entire operations in terms of import were
done by the STC at the highest level by observ-
ing certain amount of secrecy—not certain
amount, but the highest degree of secrecy. At
the national level the unloading contract was
given by direct, negotiations with a number of
cement manufacturing concerns and those
dealing in cement. In so far as the subsequent
contract j; concerned, it was through tender
advertised in newspapers. Why? Because we
discovered that it was possible to get the
cement unloaded at a lower cost after the
experience of the first three months.

SHRI BUDHA PRIYA MAURYA: Sir, on
a point of order.
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MR. CHAIRMAN: No point ol order now.

SHRI BUDHA PRIYA MAURYA: You
can hear me.

MR. CHAIRMAN: You have pul your
supplementary. How can there be a point of
order now?

SHRI BUDHA PRIYA MAURYA: On
the statement of the Minister.
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MR. CHAIRMAN: Yes, Mr. Minister.

SHRI KALYAN ROY. Only one small
question, Sir.

MR, CHAIRMAN: Today, there are 10
Special Mentions and also the other business.
Therefore, let us try to adjust ourselves.

SHRI KALYAN ROY: One small question
would not matter much.

MR. CHAIRMAN: I know how much time
you will take. Yes, Mr. Fernandes.

SHRI GEORGE FERNANDES: Sir, for
the loading and unloading of cement for the
current year, when sealed tenders were
invited, two firms which quoted in Bombay
were the Digvijay and ACC. Digvijay quoted
Rs. 38.50 while the ACC quoted Rs. 39.90.
Thereafter, Sir,...

SHRI BUDHA PRIYA MAURYA: You
have given the Maharashtra Corporation also.

SHRI GEORGE FERNANDES- No.
Digvijay and the ACC quoted. Thereafter, We
have given the contract to the Maharashtra
Small-Scale Industries Corporation. Now, the
honourable Member's question is this: At
what point of time the Maharashtra Small-
Scale Industries Corporation came into the
picture? I would require notice and I will find
out and r will answer that question, because,
Sir, when the advertisements were inserted in
the newspapers, there were applicants. Now,
whether the Maharashtra Corporation was an
applicant or not is a fact not known to me at
the moment and whether the Maharashtra
Corporation came later is not known to me. I
can only tell the honourable Minister that th,
two Companies that then offered, that then
quoted, for the unloading of cement, were (1)
Digvijay—Rs. 38.50, and (2) ACC—Rs.
39.90. But we gave the contract to a public
sector undertaking in Maharashtra.
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SHRI BUDDHA PRIYA MAURYA: Last
time it was Rs- 72 in Bombay.

SHRI GEORGE FERNANDES: As far as
the Maharashtra Corporation is concerned,
the honourable Member's question I am in a
position to answer. The Maharashtra
Corporation, the State Corporation,
Mabharashtra, quoted a much higher price than
what was quoted by ACC and by Digvijay.
But they were called and they were told that
they could have the entire contract if they
accepted the lowest price which they
accepted.

Now, Sir, with regard to the second of the
honourable Member's questions, about the
overall cost, etc., we are importing cement
and in 1977-78, we have contracted to import
cement at prices varying from $49 to $54.1
and the import prices for the current year that
they have contracted in—there ha; been a
spurt in the prices in the world market—ig
between $52.50 and $65 pe, tonne. The
additional cost of importing is about Rs. 300
per tonne. That was the reason why we took a
decision to slightly increase the FOR
destination price of cement by Rs. 17 per
tonne. During the current year, the total
subsidy that would be coming from the
cement pool to meet the additional cost
involved in importing cement would be Rs.
72 crores.

SHRIMATI HAMIDA HABIBUL-LAH: 1
want to know why during January-March the
matter was kept secret, Sir. But then this
cement was loaded or unloaded by th, private
companies and there was a difference of about
3.00 crores of rupees. I would like to know
why this work was being done by them and
whether any tenders were called for during
that time. My other question, Sir, is slightly
different. With regard to this loading and
unloading business that has been going on, I
would like to ask the honourable Minister
whether it ia not possible to entrust this work
to th? army during peace time. With their
special discipline, etc., would it not be
possible for them to do this job much cheaper
and much better?

[31 AUG. 19781 Question and Answer 22

SHRI GEORGE FERNANDES: Sir,. I am
not sure whether the army could be called
upon to do the unloading operations in the
dock. I am preferred to put the suggestion to
the Defence Ministry for whatever it is worth.
But I am not personally convinced that the
army could b, called to handle the unloading
of cement. Then, Sir, so far as the import is
concerned, the total quantity imported was not
ten lakhs, but from January to March, the total
quantity was only 3 lakh tonnes. It was not 10
lakh tonnes, but it was only 3 lakh tonnes. As I
said earlier, there were no tenders in the first
case. In the first case, there were no tenders.
This was done by direct negotiations with both
the public and private sector companies which
had experience in handling thi; kind of a
material.

SHRI SAWAISINGH SISODIA:
Sir, it is very important
(Interruptions)

MR. CHAIRMAN: One hour is tenough for
Short Notice Question. Mr. Pande.
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MR, CHAIRMAN: It is not to be
recorded.
(Shri Budha Priya Maurya continued
to speak)

12.00 Noon.
MR. CHAIRMAN: Order please.

i wEATTm | o awmafa  #EEm,
g1 wd fAdsw w2 2 f AE wgimw oW
az d4%7 2 fF owodr = femm & fam
Wt T AT § FHI IH AWT W IWIEE
T trWT';‘ﬁ'ﬁ'W:!TWW‘T&T‘HTI
# moer fem s 7 foaa 39 e
mwr—:—rﬁmnamfﬁmmw

I¥

= 07 A | wE WEEl W O9UAT Tl
v & 1 ux dw o FEE F, TR

(Interruptions)

MR. CHAIRMAN: Let me hear him first.
Kindly resume your seat. Let him finish.

st drEmem WA . weER, T fEE
2 fr e mEEtF T oW RO
16 arrEm &, ..

Wt @te wmmREY W ¢ FT o o
e WY g sifgw. L.

MR. CHAIRMAN: What is this? We

have already taken one hour.

***Expunged as ordered by the Chair.

st dArem wEA 0§ owmw fas

SHRI DEVENDRA NATH DWIVEDr.-Sir, I

am on a point of order.

st dte wemmTomw P w4
dee W oWt §, e fmz o T HEA
CC LA ' .
SHRI DEVENDRA NATH DWIVEDI: Sir, I

am on a point of order. I will just take two
minutes.

MR, CHAIRMAN: You are also on a point
of order. He is also on a point of order. Are
you not prepared to wait for two minutes? Let
me hear what Mr. Kesri wants to suggest. If
you all raise points of order, we will have to sit
for a longer time.

st darom A 3T oaw & A i e
e e AEd d 3w AR gerdy 9
™ oeT & amm. s ®r feoag, s
Wt w¥E w9 T 2, A I® F grer dT-
% F0R F fAv fmrr § 0 faw SER
W O¥ F5T, W & IALA, 5 am wew
¥ 97 A & fau dac £ & ARy
fagmm = §, dar f§ §F amar § e
g aodr g § mrdeow. ... ...

MR. CHAIRMAN: Don't use that word.
That will be removed.

st dErew Bt F mww § 0 ATeA
wgaT F, § 99 ¥ FE BV F |

s a7 fmwnd: wfgn, w7 o AT
g

st drvem ®wd . wd oam g )
i wgd Arfam (Interruprions)y
WO FEET FE ATAF L L
(Interruprions) %M 17 WWEF 51

sigTa  wEE WAl SR %gA W
3§ wT L gHEr memEm o

st eeraw Al 0 1
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7 arag &t
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gt =t @F § sfeer #4071 oI SHRI DEVENDRA NATH DWIVEDI; Sir,
16 a9/ &1 =79 AT & TF # meredy the point that T am trying to make is that only
HqET FT TH G A0 § ﬁaﬁ | &1 ZAfAy the other day this House heard with rapt
# Fg0 g' agT dt &t 7 9eer #T @ attention a very impassioned plea by Mr.
 Fg7 o+ AEwEAr FT @ § v oW A Gearge Fernan-des that no committee can be
wEaE FEATT 8 1 Ig W Fgd §— appointed to go into the allegations made
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Y sraRar S W AR T ZiEA T
W § IH AR F d ;g FOT AiEn
g TE 9T T Az wHT A g
Al &, FEA &1 A T St
T OUAT WG g AR som A1
MR. CHAIRMAN: Yes, Mr.

Dwivedi, pleas. be brief, we have to take up
the other work also.

SHRI DEVENDRA NATH DWIVEDI: Sir,
I will not take more than two or three minutes.

Mr. Chairman, Sir, I am on a point of order.
It has nothing to do with the merits of the case
because I have not gon, through the case. It
deals with the Rules of precedure and the
manner in which the business is being
conducted in this House. Sir, this is the third
time that hon. Mr. George Ternandes has come
forward with a proposal, with a suggestion,
that the House appoint a committee to go into
the allegations that have been made against
him by another hon. Member of this House,
Mr. Maurya. Sir, only the other day...

(Interruptions)

MR. CHAIRMAN: Am I to suspend "to
all the work now?

SOME HON. MEMBERS;  Yes.
MR. CHAIRMAN: No.

against Morarjibhai by the former Home
Minister and vice versa. He made a long
speech and he said that there is no prima facie
case, that there is absolutely no question of
Parliament appointing a committee to go into
that matter. Just 48 hours later Mr. Maurya
made a certain charge and.. .

SHRI BUDDHA PRIYA MAURYA: Rs.

10 crores.
(Interruptions)

SHRI DEVENDRA NATH DWIVEDI: Let
it be Rs. 10 crores or Rs. 100 crores, that is
not the point.

Just 48 hours later when Mr. Maurya made
a certain charge, he comes forward, indulging
in a kind of Gimmickry of which he is the
pastmaster, and says, let the House appoint—a
commute. The following day again he comes
forward and says, let the Rajya Sabha appoint
a committee. Then somebody, probably it was
I, who got up and said, let the matter be
referred to the Privileges Committee. Then he
said, all right, let the matter be referred to the
Privileges Committee. And, today, in relation
to another matter, again, the brave George
Fernandes comes forward, in order to prove
his honesty, and says, let the committee be
appointed. But, how is th, committee going to
be appointed? It hag something to do with the
Rules of Procedure. If he wants a committee to
be appointed— h, is a Minister—and if he is
an honourable man then there is only o*e
course open, namely, let him ask the Leader of
the House to get up and propose that this
House appoint a 15-man committee to go into
the matter. Let the House appoint a 15-man
committee of those Members wh«
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are the Members of the Privileges
Committee—the manner in which we .  had
done in the case of Shri Subra-manian
Swamy—those ten Members plus another five
Members. Let them constitute the committee.
Now, somebody has to propose it under
the Rules. Somebody has to get it passed. Sir, [
think he is indulging in a kind of gimmickry and
he is not actually interested ,, i, the
appointment of a committee. He is just
making a brave offer only and thereby he is
misusing the forum of this House. (Interrup-
tions). Sir, my point of order is that he is
misusing the forum of this House for political
propaganda and he is indulging in a kind of
bravado. Therefore, Sir, my point of order is
that if Mr. George Fernandes is interested in
the appointment of a committee, you, Mr.
Chairman, either ask the Leader of the
House to propose, or allow us to suspend the
rule.  Sir, I move for the suspension of the
rule and, with your permission, move a
resolution and my resolution is as
follows.-

"Whereas...
MR. CHAIRMAN: No, no.

SHRI DEVENDRA NATH DWIVEDI;
Sir. I am just seeking your permission I am
only seeking your permission. You have
allowed Mr. Dinesh Goswami and Mr.
Bhupesh Gupta to read the motion yesterday.
So let me read the motion and you can dis-
allow, Sir.. .

(Interruptions)

DR. BHAI MAHAVIR: Where is the point
of order?

SHRI DEVENDRA NATH DWIVEDI: 1
sought your permission, Sir, for the
suspension ¢ the rule.

AN HON. MEMBER: Can a motion be
read on a point of order?

SHRI DEVENDRA NATH DWIVEDI:

I am o na point of order ------------ (Interrup
tions). Sir, my motion is: Whereas
Mr. George Fernandes. Minister of

Industry. ..
(Interruptions)
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SHRI SADASIV BAGAITKAR; He is
standing on a point of order. Under what rule
is he reading the motion. Ha; he sought
Chairman's permission to read it?

SHRI DEVENDRA NATH DWIVE
DI----- requested the Rajya Sabha to
appoint , committee of the House to enquire
into. ..

(Interruptions) MR.

CHAIRMAN: No, no.

SHRI BUDDHA PRIYA MAURYA: You
may disallow, Sir, but...

SHRI BIPINPAL DAS: You can disallow
but he has to read the motion.

SHRI DEVENDRA NATH DWIVEDI: ...
.to enquire into certain allegations made
against him by one of the Members, Shri B. P.
Maurya, and this House hereby resolves....

(Interruptions).

DR. BHAi MAHAVIR: We want your
ruling, Sir, whether he can read it.

SHRI DEVENDRA NATH DWIVEDI; ... to
appoint a committee of the House consisting
of the following ten Members:

1. Mr. Ram Niwas Mirdha.
Mr. A. R. Antulay.

Mr. M. Anandam.

Mr. Bhupesh Gupta.

Mr. Bhishma Narain Singh.
Mr. Bipinpal Das.

A

Mr. p. Ramamurti.

8 Mr. G, Lakshmanan.
9 Mr. Bhola Paswan Shastri. 10. Mr.
Kamlapatj Tripathi.

The Committee should be given all facilities
by the Government. The Committee is
empowered to call for evidence both oral and
documentary. Shri Ram Niwa, Mirdha will be
the Chairman of the Committee. The
Committee shall present its report to



31 Shurt Notice

the House by the end of the year 1978. Sir, I
move that you allow to suspend the rule and
admit this motion so that we should here and
now appoint a committee so that the bluff of
Mr. George Fernandes may be called...

(Interruptions).

SHRI GEORGE FERNANDES; I have no
objection, Sir.

SHRI ANANT PRASAD SHARMA: On a
point of order...

(Interruptions).

SOME HON MEMBERS: Let it be passed
No point of order

(Interruptions).

SHRI ANANT PRASAD SHARMA: Let me
complete.... (Interruptions). It iy not the first
day, Sir. This is another day that Mr George
Fernandes has come out with a proposal. Now
my friend has moved his proposal. I second it.
Let it be passed by the Houses.

SHRI SUNDER SINGH BHAN-DARIJ;
There is nothing before the House, Sir...

MR. CHAIRMAN: Let me make the position
very clear. I have not allowed Mr. Dwivedi to
move any motion or Resolution...

SHRI DEVENDRA NATH DWIVEDI; On a
point (f order, Sir...

MR. CHAIRMAN:
(Interruptions).

Let me say....

SHRi BIPINPAL DAS: Sir, o, a point of
order. With all respect to the Chair, I fail to
understand how the Chair can disallow the
Motion when the origin of the Motion is a
Member of the Government, Mr. George
Fernendes, Mr. Gearge Fernandes has made a
proposal. We have only concertised it. (Interrup-
tions). We have only concretised it. How can
you disallow the Motion? I do not understand it.

(Interruptions).

[ RAJYA SABHA ]
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SHRI SUNDER SINGH BHAN-DARI:
There is no Motion. There is a procedure for

that. Come out with I  the precedure.
SHRI BIPINPAL DAS: Let him
say.

(Interruptions).

SHRI GEORGE FERNANDES: Sir, as
far a; I an concerned, these files are in
your hands. You can do whatever you want
to do with them. (Interruptions).

MR. CHAIRMAN: Should I proceed or

not?
(Interruptions).

Wit ®@o wEmATEmM g AT AT,
v §w wed WL pma § o fEer e
HIWS &1 9 GO -'::.', qT&= F AT ATHAHT
| &1 ¥ "W f@er Fem WYY ",‘i:-r:;[r!
F Er39 ¥ savaw qgr fwar a7 awar o
HET Y, WiET OEET § .,r-“;ﬁ.rl:?.f:
g% @ &% 7 A1 IN A ARl FEr AT
AT

(Interruptions).

MR. CHAIRMAN: if you are keeping
quiet, I will proceed. It w«s the hon.
Minister, Mr. Gearge Fernandes, who made
a proposal on his own.

SHRI ANANT PRASAD SHARMA:
And we accept that.

MR. CHAIRMAN; Even now, if he is
prepared to form a Committtee, it is upto him.
(Interruptions). Please hear me. When I hear
you, you are not prepared to hear me. He has
made a suggestion that he is prepared to place
all the files with the J Chairman. I am not
prepared to accept this position. I do not want
any flies to be with me and I do not want to be
an arbitrator on it. Secondly, when files are
placed on the Table of the House, they become
public documents. Then, perhaps, it may be
difficult for us to agree here. Therefore, if he is
accepting it, let him suggest the names of the
Members who should be the Members of the
Committee.
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n. regard to Mr. Dwivedi's point of order, let
me make it very clear. IfThave understood
him correctly, he wanted to raise a
point of order i pertaining to this
subject. In the meantime, he started moving
a Motion which I never allowed. He is a
lawyer and he must know that he should not
put me in difficulty unnecessarily. Mr.
Fernandes has made an offer. You
have a discussion. You form a Com-
mittee. Then, he will place those files before
that Committee and then other things will
follow. (Interruptions).

SHR1 GEORGE FERNANDES: I have a
suggestion that all the Leaders of tie
Opposition Parties constitute themselves
into a Committee. I shall appear before that
Committee.

SHRI GIAN CHAND TOTU: Sir, you
have to say whether you are accepting it.
(Interruptions)

MR. CHAIRMAN: Papers to be laid On
the Table.

(Interruptions).

(Interruptions)

PAPERS LAID ON THE TABLE

I. (@) Report (1976-77) and Accounts
af the Bihar State Forest Development
Corporation Limited, Patna and
related papers.

(b) Report (year ended the 30th June,
1JH7) and Accounts of the Kerala
Forest Development Corporation

Limited, Kottayain and related papers.

n. Report (1974-75) and Accounts of
Ibe Tamil Nadu Forest Plantation
Corporation Limited Tiruchirapalli
and related papers.

HI. Ministry of Agriculture and Irri-
gation (Department of Food) Noti-
fication.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
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LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): Sir. on behalf of Shri
Surjit Singh Barnala, I beg to lay on the
Table:—

I. (i) A copy each ol the following papers,
under sub-section (1) of section 619A of the
Companies Act, 1956:—

(a) Second Annual Report and
Accounts of the Bihar State Forest
Development Corporation Limited. Patna,
for the year 1976-77, together with the
Auditors' Report on the Accounts and the
comments of the Comptroller and Auditor
General of India thereon.

(b) Third Annual Report and Accounts
of the Kerala Forest Development
Corporation Limited. Kottayam, for the year
ended the 30th June, 1977, together with the
Auditors' Report on the Accounts and the
comments of the Comptroller and Auditor
General of India thereon.

(i) Statements (in English and Hindi)
giving reasons for the delay in laying and for
not laying simultaneously the Hindi versions
of the Report mentioned at (i) above.
[Placed in Library. See No. LT— 2738/78
for (i) and (ii)].

II. (i) A copy (in Hindi) of the First
Annual Report and Accounts of the Tamil
Nadu Forest Plantation Corporation Limited,
Tiruchirapalli, for the year 1974-75, together
with the Auditors' Report on the Accounts
and the comments of the Comptroller and
Auditor General of India thereon.

(ii)) A statement (in English and Hindi)
giving reasons for not laying earlier the Hindi
version of the above Report along with the
English version. [Placed in Library. See No.
LT-2753/78 for (i) and (ii)]

II. A copy (in English and Hindi) of the
Ministry of Agriculture and Irrigation
(Department of Food). Notification Nos.
G.S.R. 413(E)/ Ess. Com./Sugar to G.S.R.
416(E)/ . Ess. Com./Sugar, dated
the 16th



